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Announcement Re. Gout. Business

a result of computerisation of this
kind, especially when unemployment
is growing in the country. Is it pro-
per ...

DR. BHAI MAHAYVIR: Is this some-
thing very extraordinary that you
have allowed?

MR. CHAIRMAN: Yes,

SHRI BHUPESH GUPTA: The work
can he done by other ways and that
process should be done. Therefore, the
union people and the workers have
suggested that this computerisation
should be kept in abeyance.

Sir, the Shipping Corporation has
come in for severe criticism by the
Estimates Committee and the Dande-
kar Committee and others have made
strong and critical observations
against it. The Public Undertakings
Committee has made its observations.

There is a lot of mismanagement in
that. I think that steps should be
taken and things should be set right.
I would urge upon the Government
not to go ahead with this policy of
so-called modernisation in 5 develop-
ing country when we have so many
people unemployed and face a social
problem of this kind. This step is en-
tirely wrong and should not be procee-
ded with. The proposed scheme of in-
troducing this computer there should
be abandoned and given up.

SHRI BABUBHAI M. CHINAI
(Maharashtra): Sir, on the same point
on which Mr. Bhupesh Gupta spoke, I
want to draw your kind attention that
the Dandekar Committee’s Report
which has been submitted to the Gov-
ernment—and it is now a public docu-
ment—has also said that in certain
public sector organisations where
computers are necessary, they should
be allowed. And not only that. They
have also said that if the public sec-
tor undertaking gives an undertaking
that no unemployment will be caused
by having this, then there should not.
be any worry to the employees. In
these circumstances, the Shipping Cor-
poration has also given an undertak-
ing to their emplovees that no un-
employ_rr;ent will take place. Under
these circumstances, it is not 3 ques-
tion of very much importance,
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MR, CHAIRMAN: Next item. The
Wild Life (Protection) Bill, 1972.

SHRI BHUPESH GUPTA: What
are the views of the Government?
Let the Minister say something.

MR. CHAIRMAN: No reply. I do
not want any reply. The Wild Life
(Protection) Bill. 1972.

DR. BHAI MAHAVIR: There is so
much wild life in Delhi—all that this
Police is currently doing, and it is
being protected all right.

THE WILD LIFE (PROTECTION)
BILL, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): Mr. Chair-
man, Sir, I move:

“That the Bill to provide for the
protection of wjild animals and birds
and for matters connected there-
with or ancillary or incidental there-
to, as passed by the Lok Sabha, be
taken into consideration.”

SHRI BHUPESH GUPTA (West
Bengal): Sir, I want to know whether
you can give us protection against
the wild animals on the Treasury
Benches.

SHRI SYED AHMAD (Madhya
Pradesh). Does Mr. Bhupesh Gupta
want protection under this?

MR. CHAIRMAN: Lions, etc. must
be protected now.

SHRI BABUBHAI M, CHINAI: We
want protection against Mr. Bhupesh
Gupta also. It is not against wild life
only.

MR. CHAIRMAN: I will protect all
wild life.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Are you going to protect
human life as well?

PROF. SHER SINGH : If human
gets wild. This Bill seeks to safeguard
one of the greatest heritage of our
country. The rapid decimation of
India’s once-abundant and varied wild
life has been a matter of grave con-
cern. Grand animals like the tiger and
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[Prof Sher Singh.]

the snow-leopard are natural asserts
which once destroyed, can never be
recreated. As early as in 1952, the Na-
tional Forest Policy of India emphasi-
sed the necd for affording protection
to the wild life and particularly to the
rarer species. It recommended the
setting up of sanctuaries and national
parks and the enactment of special
laws. The Indian Board for Wild Life
constituted by the Government of
India in the same year, has also opined
that adequate legislation should be
enacted by the Central Government
and the States, and that there should
be a uniform set of rules and regula-
tions in contiguous States for the
effective protection of wild life. The
expert committee appointed by the
Indian Board for Wild Life has also
emphasised the need of protection of
the various threatened species. This
legislation which today is my privilege
to place before this House, is, there-
fore, the expression of a long-felt
need,

As you are aware, Sir, protection of
animals and birds features in the
State List of the Seventh Schedule
of our Constitution. As such powers
in this regard vest with the State Gov-
ernments alone. During the formative
and tumultuous years which followed
our independence, State Governments
have naturally been preoccupied with
the problems of providing the basic
needs for the masses. Large number of
crop protection weapons were given in
the interest of agriculture, and wild
life could not be given the priority
it deserved. The stage, however, has
now reached that if the States and
the Central Government, in close
harmony, do not take up the case of
wild life preservation, many a species
of birds and animals would go the
same way of extinction as have the
cheetah and the pink-headed duck.
If this country is not to be denuded
of its wild life and if the future ge-
nerations are to enjoy immeasurable
pleasure of seeing some of the na-
tures’ noblest creatures in their wild
environment, action needs to be ta-
ken here and now. The Union Govern-
ment have already taken action in re-
gard to the banning or controlling the
export of a number of species of ani-
mals and birds and the products deriv.
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ed from them. However, this alone is
not sufficient to preserve wild life un-
less supported by adequate controls on
the exploitation of wild life through-
out the country. A decision was, there-
fore, taken by the Union Cabinet that
the Central Government should enact
a uniform legislation for the preserva-
tion of wild life. Being a State subject,
however, such legislation could only
be undertaken under provisions of
Article 252 of the Constitution, where-
bv the legislatures of at least two
States should pass resolutions em-
powering Parliament to pass neces-
sary legislation on the subject. I am
happy to say that the State Govern-
ments realising the importance and
the urgency of the matter, have been
very prompt in adopting such resolu-
tions in their respective State Assem-
blies. Twelve States have so far adop-
ted resolutions and it is hoped that
others will follow suit.

SHRI DAHYABHAI V. PATEL
(Gujarat): This shows how wild the
State Governments are.

PROF. SHER SINGH: Wild life is
a renewable natural resource. Apart
from its aesthetic valug, the economic
and scientific aspects of wild life can-
not be lost sight of. Its potential as a
tourist attraction have not yet been
exploited to the full, and as a source
of protein and as an object of com-
merce it has a considerable role to
play in the economy of the country.
But like all resources, wild life has to
be scientifically managed if it is to
vield sustained progressive returns.
In India, however, a very large num-
ber of species of animals have reached
a stage of depletion and their exploi-
tation cannot be considered for the
present, There are certain other
species whose exploitation for sport or
trade can be permitted in a strictly
regulated manner. Keeping in view
these circumstances, animals and
birds have been included in different
schedules and different punishments
are prescribed for violations of rules
in respect of these different categories.
The status of wild life cannot be static.
Therefore, if at a future date it is felt
that any particular animatl or bird has
become rarer than before, or converse-
1y has increased sufficiehtly in. number
whereby controlled exploitation of it
could be permissible, they can be
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moved from one schedule to another
If, however, 1t 1s felt that any particu-
lar animal has reached a critical stage
of survival, the Central Government
will be empowered to include any such
animal in Schedule I and thereby give
1t complete protection throughout the
country State Governments also
would be empowered to add any ani-
mal to Schedule I in respect of their
own area of jurisdiction Violations
pertamning to any such animal or bird
will be treated as a very grave offence
and deterrent punishment has been
piovided

This Bill greatly strengthens the
»cope and powers of the State Govern-
ments 1n regard to wild Iife preserva-
tion and the Central Government will
give them all possible assistance

1 am sure, Sir, this House will wel-
come this Bill and the joint efforts
being made by the Government of
India and the various State Govern-
ments to save the wild life of India
T would like to conclude with a re-
mark that the Prime Minster has
made while addressing the National
Comuinittee on Envircnmental Plan-
ning

*Man s wild spirit has been crea-
tor and destroyer Now, with the
possibility of destruction sp starkly
real, we must concentrate on the
arts of preservation”

Sir, with these few words, I com-
mend this Bill for the consideration
ot the House

The question was proposed

DR K NAGAPPA ALVA (Mysore).
Mr Chairman, Sir I welcome and
support this Bill I do so with mixed
fcelings of happiness and anxiety I
support the Bill with happiness be-
cause the Government thought 1t fit
to bring a somewhat comprehensive

Bul of thig kind at least in this
year, the siver jubilee year of
Indias 1independence We are

now having some sort of an Act of this
kind which was passed 1n 1912, 1n the
diamond jubilee vear of that Act
This 1s very mmpottant in every res-
pect It has got televance to the cul-
tural heritage of India, the spmtqal
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heritage of India and also the heri-
tage of prosperity and happiness. Sir,
on this occasion I must remind the
House about an Act, just like this or
more so, outmoded and out-dated—
there i1s no meaning in continuing 1t
at all—what i1s called the Indian
Lunacy Act of 1912 By that Act,
every person suffering ifrom mental
1llness 1s beng treated as a criminal
1n this country When the entire con-
cept of mental health has changed, to
have an Act of this kind 1s an msult
to the inteiligence and culture of
this country So, I appeal to the Gov-
ernment that a Bill in that regard
also may be brought before the
House 1n this year itself

The Minister somewhat 1n detail has
explained the reasons why this Bill 1s
beiore the House There 1s a rapid dec-
Iine of wild animals and birds 1n this
country Since time immemorial 1in our
rich forests we have been having
varied types and species of birds and
animals which could compare very
well with the wild animals and birds
anywhere 1n the world itself It 1s now
very pawnful to know that some specieg
have become extinet It 15 our fore-
most duty to see that this Bill be-
comes an Act and 1t 1s implemented
1n all seriousncss At the outset I wall
suggest that the Central Government
must give directives to the State Gov-
ertnments so that the various boards
and other bodies tnat will be set up do
meet at least twice a year Govern-
ment should also set up a machinery
to follow up the decisions of these bo-
dies so that not only the Act 1s imple-
mented, but the purpose for which this
Act .s being enacted 1s also fulfilled

Sarve Jeeve Sukhino Bhavanthu
1s the Vedic saying This 1s the mes-
sage that this country has given for
ages to the enfire world and fiom
which we have derived inspiration.
The path in which we should tread
in this country had been shown
to us by the sages and saints who lived
with animals and birds in the deep,
thick forests of this country That 1s
why I said that this has relevance to
the cultural and spiritual heritage of
this country.

I am glad that the Minister has
given us some pomnts for thought.
Yes, there was the National Forest
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Policy of 1952. Under that we should
have had afforestation in this coun-
try The forest area in this country
15 only 23 per cent of the entire
geographical area and that too 1s very
unevenly distributed The National
Forest Policy envisaged an 1increase
of this area to 333 per cent of the
total area But 1t 1s for the Govern-
went to analyse and see to what ex-
tent they have fulfilled these tar-
gets Afforestation 1s the most 1m-
portant thing needed for the success
of many of our developmental pro-
grammes But I am afraid very little
has been done during the last few
years 1n the direction of afforestation
and exploitation of forest wealth
Through afforestation 1t 1s possible
for thig country to increase our forest
area to 60 per cent mn hill areas and
20 to 40 per cent mn plain areas We
should learn from what other coun-
tries have achieved in this field In
1963 I had the opportunity to go to
West Germany My 1dea of West Ger-
mwany till then was that 1t 15 a highly
industrialised country and there was
no forest or agriculture But when I
went there I found that mainly by
their determination and resolution
they succeeded :to convert 1/3 or
even more of their area into forests
And theur forest wealth helped them
to expand their industrial program-
mes and cultivation

We have to consider this as a na-
tioral progiamme We must have
mwore and more of sanctuaries and
national parks My mformation 1s
that sanctuaries and national paiks
cover just less than 3 per cent of our
total area of forests It must be rais-
ed at least to 5 per cent It 1s possi-
ble For that this Act will greatly
help, 1f 1t 1s 1mplemented in the
righy, direction

Another point that I want to br ng
to the notice of this august House
1s that we have always respected ani-
mals and hirds Our nattonal animal
is the lion and our national bird 1s
the peacock known for its heauty
and majesty While we use their pic-
tures as emblems and symbols 15 1t
not our dutvy to see that the entire
species of wild animals and birds are
nreserved? We must put down with
ruthlessness the anti-social activities
of certain people It is very painful

[RAJY A SABHA]

(Protection) Bill, 1972 12

to know that some of out officers 1n
the forests are bribed by mterested
parties and animals are shot and
killed In the matter of hunting also
this 1s happening 1 feel certain eti-
quettes and piinciples should be
rollowed 1n trade and commerce re-
lated to this and then only we wll
have richness 1n every field

There 15 what 1s called the ecologi-
cal balance which deals with certain
ratio to be maintained between plants
and animals That ratio has to be
mamtamned I am sure Government
will bear in mind some of these
poinlg and see that the Act i1s imple-
mented 1n the right spirit

Now I come to the duties and funec-
tions of the various bodies such as
Wild Lite Protection Authonity, Wild
Lite Advisory Body, ete What 1s hap-
venung these days 1s that meetings
are held as 1f they are some rituals.
There 1s no follow-up action There
's an 1nternational organisation also
connected with this But they should
Jdo their duty For that I suggest that
at least two meetings of these various
bodies should be held It must be
made obligatory and compulsory on
the part of the State Governments
to send the reports of these bodies to
*the Central Government so that the
Central Govelnment may evaluate
and see what further action 15 neces-
sary

If there are loopholes and defects
mn the Bill, 1t 1s for the Government
to plug the loopholes and remove the
defects It has become one of the
diseases 1n our country that we do
not admit our mistakes We must
wdnuit our mistakes and we must cor-
rect ourselves also If there are rules
or certain sections i the Bill which
go agamst the principle or which
cannot be implemented in the light
of the experience that has been gain-
od ard m the hght of the opinion
that hag been expressed by the diffe-
rent States and also in the light of
the analvsis made by the Cential
Government those rules also will
have {0 be changed and we have to
find out how thev can ke implemert-
ed in the proper way

Sir T once again sav that this fits
In verv aptly especrallv in the year
of Silver Jubilee of our Indepen-
dence which 15 considered to be very
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auspicious and in the Birth Cente-
nary year of Shri Aurobindo, the great
sage and saint. with the saying:
“Sarva jeevo sukhing bhavantu”. By
increasing the forest wealth in the
country, by going ahead with affore-
station prograrrmes and by protect-
ing all these animals and birds, let
us march ahead.

With these words. Sir, I support
this Bill. Thank you.

oY §u3 wgwe ("wsT 93IW) : SEE
g2y, 70 a4 gelaw gei | 7 -
T3f 1 FEA GW FATAATE IWF AT )
IEFY G 48 & F qF T AT AT
qgT a1 q9@t § W T g w9 9g
s #1 g 5 & 394 qarfeas g anfaw
wraATg w41 1, fagm g faer aur faar
g, AFI T | WTHT T I FT AT q@9-
He F1 °gg aTg &R fF 1952 § FaY
IS TF FOF-FUT gL T § TF AFa0 4
g wE g1 GEEwd FwE i g I
ared fF T e =redt ot fF s JweAr
TG T | §, I fgwwT 1 97 )
fergram 7 fo& #mds duaa a@ o
FACAT AT & | T FIA TH 19 & AFT
34 g% FFANY AT IAR 1F F AAL-
oo s &4 &7 Frfwor T AT EE, T
FAF TaE duAe W gag oW € 9
7Y arg, fagiA faa 9w fear 2 oie
& Fforer F9 A7 v AT HTTIT | 7 Foe)-
qT AF, § WA HATE w4, qfemry
FSIT T, 49 agq & dvamd 3@w
1 wrforw £ B, AfFT UF BT A 7
fearg 2ar & AT a3 98 & & SAE A
forly & fag Y e dr @ @7 30de 7@t
aEl & | ¥aT £ SHHwA Fam 2 (15)
g

“land, water and vegetation in which
the animal lives”.

qAA ALY T8 TR FE A AN E 1 P AL
F1 qqAT a2 gAr 2 fF sy w1 39F
qAAETAAE | g o 7
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It is the isolation of the animal from
any environment which makes the
habitation.

AL FT FATT T IAG T AT 7 4G BT
TET |1 98 G317 HIEAT B AT g, TG He
FIAT BIT AT & 1 &1 4T T J A< 79(
T 4T a8t uF ava @y & a@r 6 grgema
g1 ag 500 7 &7 ofear &, AR T
TE FE W g | I 500 N & gfar #
200 TIFE 2, 500 44 &, TEH  wATAT
foer a7 a9 3 ) AR fRe aTqEwE fRat
FT g KT FTIART FIG § | I 79 FI1K
16 2910 Ffed 9 1 § 16 goR Ffew
Faf 9w 4 | A@ FgFed F feoas
FT FIeaa¢ {731 797 97, 9 ferae Fred 9 )
g 3@ T AR A F g8 GEmd 1@,
I § T o o % 7T fafwee 1, zfiee
&1 AT FAT 8, QBT FET aTAT FT 097
ST & W IR Ay Sar g fFoa
gHI U % WHAT g, THT a9 M &
7T IO T, UH-ATE TI7 A T
zat waaT g, fSasr fagan fean sar &

SAFT 1 wAifae o, a8 famge
RART 71 | A WIEIAAT F W 7 W@ & |
AT @ATT 7 AT 1 BIT F€ F 70 5T
HAAC FT FIRT HAEE WA 92 qT
Jg A1 FEAT a8 FTT I AT 9T F7 F
M\ OF FFIRA AL qF F I A JA0E
g ofr B agt g g Ay w1 T@r o
arvg faer 91 W ofwe fergeaw |
T ag FSOTATH § 4T FIOHIR T 47 | TG
farerr Y FrodfiT F &1 i 4 @ew F a4
g miwE W oaew w1 CfRar w0 oar
T ufvrr 65 Wi @ AT Iau fEdr
STRIT § 300 918 o=t M7 16 erzore
g | o F9\a 37 &Y A3 fFar #iwy arig
TITY TR TR VG T Erd w1 gfaar 4
fqu %7 371 =Eatg (6 399 OR uiy
F ZAF I WA U T Y. g o
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[ d7= "gng]
Tiefad W @ FFT | AT WA
fare & fag 20-20 e F=7 star
zq fau 65 AT WA % ufan § <@+
¥ Ggr @A g et wAEr fose
7 g faar mar g1 1 9gr a7 fow @y
BT @y 9% IR ufEsEe 48 £ agar
2| SaFr ARA F fau ame ey, wnge
g =rfe, Ae T TR | IR IS
gg WA Ag faaw av ag gads ag
ST SATAT | ST TG & 0+ 7 @1 ATl
FI§ ARG |1, AT &, S TF &1 AT
T FTE ATAT &1 AT TS| 979 7 foa
@ a8 919 FT qATT ® W FLAAT
SITAAT | &Y qgT 9% qegfasr st vgAnd
&, afsa &&de 7@ &)

uF dFaudl fomy 43 |9 gar ag
FIACAT FF AT § ) AT TC [T ST
qr, I@w A9 qor fF ;o 3w dEprd
F1 58 3T AT A @I & | I8A w71 fF
gay g wwa w o

Wo wiY fag : a FE L

st &g WgHT : AAH W E |
(Interruption)

st gwiafa : 71T 9 F1 059 Ffwd |

f duz wgws 0§ 9F ¥ qed €
ITF FOF ST gur fed @ ) wg
IH AR ST W E, AT FT I Q@ E )

sfi awmafa : w19 AT W% q | wAET
THAT TG AT A7\

s\ §aT WERT : A ATH FqrEAT g\
AfF HRFT AL @A T HY G917 IFF0
gier =ifgd ar

# oo greq 1 ifeer # faw wg gan
gigar g fF 3 wmEe # ) e
# faw ag @F=wd gwrE af oA der
F @i faeT @ fogis & =i i gaee
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F & AT 98 WG-AGE AL TH AT
famat & | 31 a9g § T© AW A K7 W1
& ST T G & ST FL 5 foeqd & qr@
a9 87 § 1 uF a7 Qar fremr gwn fR
20 T AT fag ™ AT I8y wEqHT F)
T ge o Tw AR AR TR @ g ST |
FHIfAT AT 97 qFAUA FT TS ot
T37 | @ 397 FarAT F uF 9 qra v
SRR LS | 4

7 ANy 4% v @ g 5 aaw
Tyq¥ a9 ug 8 fF fogar 99 F@r
Y 37 TOIL JT AT AR g, g TR
& gfaes Ay € | srAaR GET ATEE A
2 fo ey & w1 7w wWr g afwr
7 d1 15 X uFT fawgeE 0w ogAEr

T AT, KT FHAT 97T FT F OF ard

QI FATAT A1ZAT § M ag 98 & f faaar
FroT Fawm gRY §, ITAT & IFET FATATT
ferad g1 & 1 foa= =SwwmE Feqd §
gaq & sra? fered g1 € #iR IwEr
q9E G AT AGT FH AT § | AwH T
ST FTAA, FACN §, IHA WA AR AV
q W FFAH F wF @0 E | HogwdAar
g f5 a8 w faer 31 wfym ) Awaq o
Ffag ST 3 W w@r g @ J5aq
AT SFmd #1 o FF afgm 1w
qar g sty dFHd § SMeT sl
999 GE A q2T FEAET w7 feesw
FH T | 56 T q9Y gvEareq 9z & fv a9
¥ o w7 feEws gga F8 A wifm
Fifaw | aae gfaeem soa #q #v Fifow
TEY H LT AL ;T 7T &7 F{A q77 FAfre,
AT YO AT T fFwrSa Ag KT g
2 1 faar gfe2orer & WiqaT 9T A wEa
& A1 & g 37 F fastrsr & Arfes
AET W & T8 a8 W Y A7 avqT N m
9T TG &I, AT ST afaud ® i
ALY WA § 1 F AT wgT a%F Fwgw fEF ownw
AgRAHy F AFEOES F AR WA



17 Wild Life

ot ¥ Zfceem a1 ST @ w1 ffag
T 37 qAAd # faemyd waAr wie
Zifsrg | QaT F7F & fFAT sAE 7 wew
FH FAaT fa@id T 1 ST @ G-
Twr & zfee @ agr AT & "we 4w
FaT &, Jar fF e & & W g | AA-
FT 1 a0 TAI9T AT 2 | A S FZT T9T
1w aqran w6 e g & amaT
Ferg | fFw a@ ¥ famcwd § 1 0F
T F WS W OAF F1 a5 f2Av aaqr AL
g% 9¢ QF qF71 FT a9 FL I@D AU
qE AN AT 7T &¥ W7 ;I OF AT
ST G <@T AT 91 S9AT Bie fewr | IE
LTHT TR F1 9§ foar qXag qumr
awa! Tt faam | &t Wt oae ot F a|
TEY g | WG IACET F S0, Aifr 7
S, JISA AKFT A ST HGF A€
ENT £ (el qYg F1 qARTAr AT HIAG
F1 gy fa@ran siwar | g Fwadr & 9%
F AAGL IF A & | 98 Ni=T F & &
qifeer w15 S BTl Fwar & ) @ q
ST 599 SAF F OF a3 (ol F ag W
qifaT 3@ % | fow F&e S a1 37T W
Fef g AT of MT qF AR FE A
FAHT TS qgA AT HT § | &7 =T gL
forrTr S Aga FEaT §, AfwT wAY T
Fiw @z & M7 AW agat § foed g1
% foar & ST SIelr TAE A & A A7
foeaif WX @igaa <@l &, 9 a9al g
faad =ad A qATART FA AAU
F1 G FE F [0 [TFETT §, a1 HIT
FYE 2qU AT & | ITA & IR q=AY
ST AFAA AT | ST F &7 ot
A F SAE AT 7218 fedes HYT AT
feres | CH H FA FAE AA AT ga A
ZIgE, G aT® o § ) grg fees
FIATT FT Aved @rot A g 57 7 qraw,
Haa # Frghaer wma & T grE
fewee FAAY AT FET TF qIoTH § IR
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A HAITAT 3 agq samr qeis
frar | ag A7 I@T & | T H@ET aqr
TRTE | e & ad& ¥ F37% faar
ST g ST AP FI9 § o7 g0 G
weNI AT FY 9T @9 & fow 37 & ) 2w
®IVFE TE &1 @ & A0 37 &, [T A
3T AT a8 g7 T WET TF H@T
AT FATY FATZAT UF Sqef T &7 2
HIT AT T 7R A1 ag Fore 7@ w2ar
FEX AT A1ET T AT AET g T 2
& o9F R0 AT AT 9, §I AT 7,
zafae ga o 71%F § |

ot gamafa :© w9 wg @w FAfwg

st &uT wgwe : § foait & aga #w
AT g, W 9= fAaz sgrer o w@
33T A A FTIW FT ARA A& F0I |

st qwrafa : JwaTT fFAT &1 T8 g,
AT T SHH T AT |

s §T AGAT : ATH HWFTAAT TR
g AT AME Afed ¥ QA A g
fo q@ F1 g7 137 A A w2l ady
ST A gAH IS FTHRAT AT g & |
fafad A% ¥ 72T Fga 2T WEg AT
ERTATT H A HIH  qT WIHAA g1
E 1\ OF 1 wTIVE FAT EIT & foad Fer
1 ufAfA=ma sw@r & 1 9T wrwe
AL & G ST a1 q17 Hriee gefafre-
o GIATE 1 S0 ) FaR g B Arar
#1 AITA(, fHAT SIT9a7 *7 ATET FT AAT,
wqY T ATA AEKY &, FfHT uF wdFer
T AT uF &1 F1 W foar #. vk w4
% 912 T §9 71 & fafreez o wree
& fRa & a1 ez A 17 AR A )
a# adr goir gi B FAwT it gz A
THAT & | U FAFLI T TF T FTU 4T |
(Tvme bell mngs) FAFELT HRT  FT
fate #1 @t ag W a5 a0 7
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sit gwrafa : gfFar w3 & g3 A ™
FfFT W AT G BT |

oY Gqg WgHT ¢ H WA T @G |
=BT H(Egd a1 A NI HATAC & YaTfeerd
FT T FE€ | .

st qwmafa : aga odveT @w g & 38 faw
F fad ot %% QP ST IMET §, AW
SFHT A7 9T F X 7

sit @7 wgwa : AT AT WASAT
A | HFA( FEAT £ | WA TF HLAN
FAC § A\« FIIF 5 WIT IAK F04 I
frarar & wix sa% fergqma &1 qifwe
frar &, AT o ST 0] g9 & fsasr
fr aw ‘g’ #3F § ag FHEAGC &
FIH FW g, 3¢ gfgal 1 AF FG@ §,
@d gh Al FOATE FA §, A1 AU
TIIY S FCAT g fF T SUTIT FY ACTHT
WEge Fd e gy qq F sqw g
He 15 a scavenger along with jackal,
S5 fF st gar g, faae f qw e
ATIY HEFT T FEA § W IART MG
TRAwT A A AN F STy
¥ @y g, gArtE gay e fegfEe
FATL AL RS AL AZ TET A, [
F gAT g WL AT FT AR A g, Fiq T
TR 3 3, AF-AH & THT T @T g, FH
gefi #1 WY A g, 9y s fewgawa
F AT HTS AT AT | T THRT AT
W T W@ & | T@ 9% A9 gHEAC
fear 2 fr 4 &1t TAFR T § e
YieForT |§ W@T FT A= &0 &1 | THAT
F1E TET AL T | TT ASHS F AT
e FIAT g VR AT ARAT HIT FIAT §
fir waF wF zar A faar )

=t TorT fag @
forrt &

oft e forg 3wt (I wAw) a|@ A
wregd &y a1A g & fasrdr & gror Mo

ag, WgHI Tigd,
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F) a1 F7 17 g-—Ta7-ua Ared § Wi fHe
ST FT 17 F3 8 |

FeqeT WEITA, ST ATT HT TEIT AT
JTEFTE TTIT §, O A@ F AT
1 w17, a8 gurdr enfwE armar @ §
T ATG & ug W fasyw amay T & 39w
4 T FEATE | IgA AT | TEA § &Y
T4 NFTT FT AT FAT Afed ar f
S AqTa Fr AT FT g AT ST
g7, A, 59 fFeT #1 9@F & geang
7 adr g avarg fF fagaw oF g
A TH-EIET HAL —FB qWAY FF &0
FEAT AT TG F A FAT | | T T8
ag7 waT F g fagas 1 9" 9 f6g
q1FAT F &7 fawgr & 1 wwEE wEar
ag faem® smar At @, uSdAfas wiEAr
& maar mfus 9raar &, f&a @A w1
w3 ug fqags sy 31 wfe aedy
graAr § Jar v wdig gar & ar fee
THA TF TATSITEN GEHRT G FATTAIE
FTAAY & qraes 7 oY g7 Arfgd—a arE-
BEE AT T 7R T AR AN g7 §
IART TEAT AT T, T AHFTATAT § SAET
TETT FT GO T ET g AT AT G-pe
£ AT qIL FL GTAT ATH | AZ FY HIGHT
af v &, 78 wafam g, wrse ady )

sftad, ¥ a5 Fgar =@rgar g v aw
qEee ATEH W offred M7 agq
TIRFNT FIT FT WG TG FI @
§{T, FF & T FT A, grEAAT Ay @
FI SR, ST ST F TG ATl U1 A9 3
IAET LA FT g+ R S, a6
At FY qRAT FT gawg F4 T R oy
foT g w9 #7 ATY dEy g 6T

. g H AR S5 €, 5T 3 far g @y

T FIST 47 JIETLF T A7 AR A9 E ?
IHH AT A T8 & #ar 7 9w fag
srear fau rF & =7 g gAve Ry
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AT E——wtew & wive e @rar S,
gfu® & #wifgs w@ gmEr st | A1 I99
ST ATgeT qgA &, AT MeT @A F FH A
U §, IAF AXAT HF FIq 7 G AT
7z greft & T/ @iF & M fag@ & 9
AT AT ALY & 7 FA G0 WFAr w
AF U AT ATE F T2 9T § 1 ATS
Af  =arA mesls @, ga gfem w
[T XTF T F TgT T ¢ AT &G TR B,
STET T7 % F1 &1 5§ ITHT TGN G AR A
S |IAr AT {, q@7 9 qregraare ot
[IATTAC G | AT FaT of 797 g St Ao
T EE & T8 AF § A 78 fdzs =M
& aewTe %7 avE & wa 98 fa7 oo 2
T 3G 59 TFT &1 Fifas gAr Arfey
& faad ff 9 7 W I 9y -0
i FH F E, TAF F FAC IYAW
E@T ST Q1 Ie4F F1 ITI g—— IART
qEA FT HFeARy JgT gET ArfEa
QI FI Feql SAFT & AL B
To kil a killer 15 the right type of

ahinsa according tc our culture—

g AT igAr F7 it afcwrar &, a3 78

f St AwarT qgarar g, A g, @ fF fwe
FEAT FTG | A1 7 qAaar g, 9% S fFwe
7ér &, 718 o wod-med e o7 fRen
FEYE ) ZA AT § WG UF FIIT HY 787
F T §, AR AT FT gATA §7 A4 &,
3u% fan fade A At g 1 O 38 9%
FY AT FT 7GR T FT HEAFAT A |

sfree, 39 fae 7 aremT § 99 uR-Rl
o1 grfaer 39 8, sa% faag ¥ 7 mroFr
AR WTHOA FAT FTEar g | 78 a1 9
UF T & T qgAr AT w1 smF fwar
& o, FS 27( 2) W OWT A SENT
FX W F-—aT 9% §FEmLS gy, v
q¥ At g ATAT FFAT grn, Af &gr 9%
T Wiree ufme AT SGH a1 IAST

(26 AUG. 1972]
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farazrdt agr & frarfaar ox 9 gt
1T gaFT A T2 faqr Jraa §

Vice CHAIRMAN (SurR1 V B Ratu)
in the Chair

=AY, § TAAIT g IT THT T A
STaaTA 8, a2 F8T & @A I frarfady
% afa S ag) &, 98 uF arefoay eniy 993
gfq z89 I9F1 qFrew g F5-Fe7r g &Y
AT AL § 1 g A 3w 7 fad o
FHF] QAT AATAT AT HT ITHT 977 00
# agr & frar ot gzawr 7, afeT aar
& frarfasy av gasr afoe @ar @,
zaFr feaar?t sl srw, § wwaar g,
g gy dar gl wie fass ew
F I 9 FfAr qwAr 9 @Ay 2, fFaw
TEA-ARY I AT F WA E HT I 97
stra o 797 &, 37% 9f1 uF 339 a9
7T & & [T |

AT, T AGE qETH F qEANT T
ST FT qTH FATT 56 FT AT AT qrwfag
AT ATGAT g, fI9® 717 a1 a4 FT
@ § 7 afz et & sy far & &
FAFT AE ATET a7 NF GHTY T 37
TAF FAT AN A GAA GHT g, 97 FIE
# TE AT GEI HFGT S A T GFAT
af Qar § ot St wF use § fafess =,
S o AWfIE F1 wiawre g, fF a2 gareaq
T SAE, ST AT SHE FIX AT &,
St ATAT AMQE F7F a1 § qAATE FT
a%, fAETT &7 aF, IF HUAFT T Aq
AT =ea € 1 afs Tar & &1 7z Ifaa
AT &, TUFET FIAAT FIEW )

& arg & gg qmT o 2 fE oy
FIfFAT FET AW, 42 ATIFE AW
fexd, atece ATE 7T T a9 8, 92 Foawe
FGN | TEA T AET F41 G Sy |
TR e % &f R aEhast swfgr
ST THAT =1 TR A4 fEaT § —
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[sff w7 fag awi]

Y OF AEET A SI0eAT, %A g3 9 v T Al
g% & fFgd ooy f/ar & @ a0
7T & [A@Q Toas TE SR, THI Z9R ¢ |
TR QT EAT a1 S aS-a8 A6 g, SAHl
SFEEA F1 ATE A Wi faw s
1T IE HI% I TGT QA7 AT AT wIe-
BT T I ST | A1 A FgAn § 3w
Ho w1 A ST @ FT WTARFAT & |

&7, 3WA W1 A TEUN FT WE §
e Swat® 71 & 15 faq & g gaar
& gAY =J1fgd fF FmaEr srAa MR W
iz few faq = w@r | 3@F avER A
q 7g fadea som AgaT g 5 15 f&A
FY S wafy guar &3 & a0 7 W@ i g,
T 9gT SARTE | 15 {2 & w< a1 agd
§ WIS TATT ST AFA g AL GGA WAL
[egElTT F7 W7 GHAT g | AR THA
I A 1 TAqr  FT Aifgy oF fw
6 & FE SR WY AT 8, ITE
AT T &1 FET T AT G, Agr 9% T 3AT
Frfen =T Tos fag @y syrar & smar
3 e &7 wafy @ AFT E | FHA ST 15
feg #r waty @i 7 ¥ 98 agy SuET §
FF wraRT 7w g & wre #=Hr a7
WS¥ gl & @ 92l % X 37 "Eqr F
12 7 1 A &1 S £ 1 At S 15
fav % wafy sa 7 ot o § g aga surar
& o< q WAL S & =g fF St ag wfasa
T g% &1 fFar wor §, 497 g\t gad
FT T AT D ZT T 4T AT 907, AN
el T | § gwaar g Rz faw A
el | ud T8 ag e o, o a9
wra F AT E )

st v armEr wmedr (fET)
S gWTERe WEEH, A WO (ATE)
faga®, 1972 F1 § 7 FaT g AT
IFFT TG WY FATE | A7 Qe fqoang 3
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foF oI EH FOA TG ST FI IR ARG T
Q1 FAMT AMgd & a1 o7 a7 wrformt
FT Q&I TST HTTLAF § | T a7 STivrgn
& ARG qAIT &t UG FGAIT T § |
ZHA TAHT W AT &, §9A4  T9H AWS
F1 A § A gaF A& gfedt & =m
foraT & T T qF A9 AT W@ § | TAAT
& 781, 39 ga iy O faar & #wie
AT AT WY g a< e grioe
FT agT T IHT 9T § |

gfrat 3 et qw & wfgea &1 & Afad
ar gepfa &1 o a@fed, @ = g
a7 WAy #r a9g & T8 A qeHfq q<
TR N9NE 9 T E | Wk "Ifger w,
FHR TATHT HIT AFINIG & & sifeig,
IqH WURT TF I H WS (HAT , T~
wifae), wrAad, faFaadr fix gamtadr |
{wg ey &1 s 2o ) ag aqarg as g,
IAF qATA[ FET A@TE | AT AT GHA
Afea % ware g7 FrivrE 7 GFTAT FT
fear sra, gaFr @ew w1 fEur @@, @
TATE AT A ¥ & 1< 1 AT g
gRfr, 3 qAgA weg FT WA AGT awa
gt | “feeraadr | S s w7 oA
HiaT a, SuAl frFaadr 77 94T g )
wsmfady  GEY Frfer, S T Ay 9T
JA AFAT &1 | TH I@ § FATHAT & |
T qq T L) @A, A FH a7 Aoy
F1 AT T a7 | A@fger AR gewfy
q T TE HH7 I ], THG AT FeqTT
T RS E | G AR HIQTAT & G ST
wHd & | zafa gk v § Fe wrray
T AT FATS T GEFAT TCHITIF gfeaahior
A AEFas gfozhior & g Ta9Ta ST
¥\ IO I A ALY EY qFAT § B IAPT
T gAr 9rfeq | FJifE faed ##E
FuT & FEr AT A TART FIF &1 @1 ;T
T FIEHT § T TiTorET &7 qvr war € )
o awg i 597 33 Y AT, 99 awy
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ST A FIH ST AEHY F QT FE
TR AT & Frwa< a1 w1 faar @ 99
freer waTaE gar @ 99 AwT A FG
FHAT AL TG | AN AT F qG9
wfa® g e foerfat & &1 w=nfs
F qErare farardy STAad F1 7T FE STE
JqS FT MG FF 3 1 W T 1oy

1 I94 99 § gIaT A qar
12 NooN & aar & | zafe safT Ter

AT g AT F ) ¥
fafree g &1 Wy T v St AT @
gien it ¢, 9% a77 T FAA YA T
WA & A1 TSl gNN, ¥B BT 4,
AT/ 3AF g greder 421 FT | AW
arg &Y @i/, At A7 @ |, qO A
YT q AF #1TTE-AE T BT |

ST A W1 qEAWE B AL @/
g, 9 9% 7 SEw ) ggfed 739 § |
gfq SRt 99 AT & | 7 g Ay
TET AT G FT @I A AT ATZTHICAT )
w fg T ot &, ara off & @ ST F AT
qaee gt &, TP =T qAw FLAA § L

oefY FATT AT THT AT ¥ FITF A
qTe HT IS § AT TH FT FT ARG § 7
§ ITRY T ATRAT E R g wEr Ay
Fgl T & “weAaq 99 @y, ga wforay
F WA GAIT GHAT, TZ AT SEW @
a1 fgeA ara g, T A g, S\ a8 |
T Sq Ie TF 87 FEl Vg 9% § |
g & fog, @a & fag s S
guafrr 8, Wfwg 3§ @ s @,
grar AT, wysy @19 § e 9 3qd 9w
qar & | S Ifee & | gy st A
AT FYAT TSI T & )

ag FTH AT fagaF § 1 60T F aTE
A RO A A gE fadas AvaEd
WFE FHE A AT AEY 97 ) 199 FALY
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T AT A 1912 FT I qAEEA WHAAT
OFT 9T, IE qTF 60 a9 § AT qaar{aar
gi, Al F1 &1 3fesnr g7 v g,
ST GIEKT g7 AT IS4 AT | AFEHe
HIRIL FY TR Agfagq sarar wggA g
T 3 =rer B 5y ool w0
7 waaqr g fF 39 kA & @19 o w7
T QR | AALWE & (¢ faa Arar a3 |

gad am w# 98 #I9 F 5 gan dw
7 mfeardt agd FE G ¥ T49 § |
3 NI W @S 2 | mferfa s owt
SAA FT ATA-ATA FT GEAe 3 | ITFT a8
SET & | AT 1 ITET ASN-L0ET FT qrgT
for1T & A< 78 AT ARAT AT § 1
SR (et Ot T R R T A w &
nqq 3T it fralg FLas | wrer § faae
F@ E | ST% AT 7g Aw Fgw @
ST A7 I o g2 wfoars @ sar
U Y76 AHGL ITH! THT FL I7 FX
& | WD AEA § WA I8 FI9 ISTT
& B I9FT IAz7 g gwr, sfafrdfe
FAEaT G 1IN | TAH] TT AT §
fifad | 97 3AR qET AqTF I@TE |
HeATT fAFER & R #1 75 agfra 2,
S 7o wgw 8, faR &, &9 &, e
¥, aga FNAWE, T WA @I g |
ST §, ST AR E, o w1
TS FE , (TR AT BIIX I70 FT G
TF GFF | 9T aF WY IAF 90 F5
e forga T8 F3d | 99F SrA-aes
ST &, ST § FHET I TTae G F
TIT & | IS ART AL 9L aga AT
F § AT AL IAHT AH AT A
I FRY AW R0 aTHT F T | TW
gfteswrr F Y marer 7 @y WA A1
feferre Afwedz #1 oo aga R @ 1
aHY feafa & w77 a6 FRATET EA, TF T
ff gare FT97 TR ) .
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[T AT T ITET]

o | WA § S fraral & |@a ar
w1a § 1 gaT Ay oy fefemae & qF%
INGT F FIET TF THT e § TEF TTHTRI
Steft grefy § 1 FA-mE qT v gaT
TEArE ar 18-18, 20-20 ey Afat § 99
qA § | 9AF AT 7 fAq Fr w7 T Frd
gifasa & Wfgd )

BT 98 HoO! a9 ¢ fF AT =Bz qadee
FTqTaT & § W &TF Jiww g A A §
for & Y FT TEET HT AT AT | AR
wrfzarfagt  faq o7 a% 7 & w@dag=zq
AT FHT ART TG FW A AH ITH
Ffsars szrAT ot | 39 {90 =4 grEyg
F ofr fanT F 7T A1fEd |

&8 gz faw #ix agd wwar =1fzq v,
afrg dv 3T AMT T AA@I | TZ T
faer Fformd frdfrarfaTa adi g asam)
# fee gy =@ famr 1 gt eqw
FLAT § A TEFT TIA FITE |

SURI K. P. SINGH DEQ /Qrissa):
Sir, it is high time that a comprehen-
sive legislation has been brought be-
fore Parliament. But I {fully suspect
the intention and the motivation of
the Government's bringing this Bill
before Parliament now although the
Government seemg to have had ap-
parently been concerned in these 25
years about the protection of wild
life. Thig is judged from past expe-
rience. In 1969 before the ITUCNNR
met in Delhi, there were a lot of
meetings here, there and everywhere
just to show to the country that we
are also concerned with the wild life.
But from 1966 to 1969 there was no
meeting of the Indian Board for Wild
Life. Then during the Conference at
Stockholm on Environmental Pollu-
tion both our Chairman of the Indian
Board for Wild Life. Dr. Karan
Singh, and the Prime Minister waxed
eloquent on pollution and ecology
and wild life. There is a certain mo-
tive of the Government to pass this
legislation within 1} hour«s just a
fortnight before the TUCNNR Con-
ference is to be held in Canada, just

- to give the impression that India is
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doing everything that should be done
for wild life. This piece of legislation
is like old wine in a new bottle. In
1952, the Government constituted the
Indian Board for Wild Life, All the
suggestions and recommendations of
the Indian Board for Wild Life and
of the Expert Committee on Wild Life
have yet to see the light of day in so
far as implementation is concerned.
And all those suggestions form part
of the clauses here in this Bill. There
are 66 clauses in the Bill and we are
expacted to pass it within 1} hours
without gowng thraugh any of the
clauses, without going through to
find out what has been done so far
about the recommendations of the
Indian Board for Wild Life. At the
same time, the Government has said
that only 12 States have passed Re-
soluticns. So I want to know whether
the onus of responsibility for enfore-
ing and implementing all these re-
commendations and provisions will
remain with the Central Government
or the State Governments or whether
it 13 a no man’s land, and let the wild
life fend for themselves, as it has
been the case for the last 25 years?
So, I say that the Government is not
serious at all. And apart from the
instances that 1 have cited, 1 would
like to quote a question of mine
tabled for the 16th August, 1372. un-
starred question No. 907, and Prof.
Sher Singsh had replied to it at a
time when Mr. T. N. Srivastava, the
Inspector-General of Forests had
approached the FAO of the UN to
save the wild life of India. Here is
a cutting from the Hindustan Times
dated May 17 entitled ‘FAO help
sought to save the tiger’. T am not
going into full details for lack of
time. But here is what it says:

“Mr. Srivastava said. although
tiger hunting had leen banned
throughout India for the next five
years, banning the shooting of
tigers is not enough if we have no
idea of the present tiger population
o¢ the country.

The Rome-based organisation
said the revuest was made by Mr.
T. N. Srivastava at a meeting last
week of the FAQ's Committee on
Forestry”,

In regard to mv auestion of last week;
the 16th Ausust, 1972, about the
measures to safeguard Indian tigers
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from extinction, the answer given to
the first part about assistance from
FAO for this was, ‘no’ and to the
second part, the answer was 'Does
not arise’. Either the Minister is mis-
leading the House or he has not done
his homework well. Or there is some
difference of opinion bhetween the
Inspector-General of Forests and him-
self, I wish he clarifies his reply.

The Government does not maintain
any seriousness because after the
IUCNNR Conference in Delhi and
after there was a total banning of
tiger shooting throughout the coun-
try, 27 licences were issued, in
Madhya Pradesh alone, for the shoot-
. ing of tigers. Now, I have just come
back from Orissa where I heard that
in Andhra Pradesh only three or four
days back in the District of Srika-
kulam a tiger had been shot. And in
Orissa itself, in the District of Bela-
sore, in the Baripada Reserve Forest,
elephants are being poached for ivory
just like in Africa, where plantains,
banana plants and other plants are
being poisoned. And this has been
happening right under the nose of
the Government, only within half a
mile of the Forest Ranger’s bungalow.,
And this lucrative trade from Orissa
to Calcutta is carried on with im-
punity. T still maintain that the Gov-
ernment is not serious because a
couple of months back I had the pri-
vilege of hearing a talk by Mr. Guy
Montford who is considered to be an
expert on tiger, at the India Interna-
tional Centre, presided over by Dr.
Karan Singh who ig the Chairman of
the Indian Board for Wild Life, who
said that long before it became the
fashion anywhere else, to talk about
environment and ecology and preser-
vation of wild life, the Prime Minister
had talked about it. This is what they
say—it is a fashion for us to talk
about it because it is a fashion some-
where else; and it is a fashion for
conferences to be held in Delhi be-
cause in Stockholm and elsewhere,
the European Conservation Year had
been celebrated and a legislation is
brought forward here at a very fast
rate so that Members will not be able
to go into the details of the working
of the Indian Board for Wild Life and
the wav preservation is being imple-
mented in the various States and at
the Centre by Government,
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Sir, flora and fauna are inseparable .
parts of nature which cannot sur-
vive without each other and without
which, man cannot survive also. Flora
and fauna form part of our agricul-
ture and marine economy as in Tai-
wan and other agricultural countries.
We have a huge coast-line. So, 1t is in
this context that we must lock to
the preservation of wild life and not
because of the reasons as enumerated
by the Minister who said that it is
only taxidermy and the commercial
trade due to which it has resulted in
their extinction: it ig the pressure of
huma'n population and indiscriminate
exploitation of the habitat, environ-
ment and ecology which have brought
us to this sorry siate of affairs. This
has been indicated even by the Esti-
mwates Committee of the Fourth Lok
Sabha.’in_its Report No. 76 for 1968-69
wherein it hag severly criticised Gov-
ernment and held the working of the
[ndian Beard for Wild Life responsi-
ble. It has said that forest has a direct
relationship with rainfall, with the
productivity of land, with water-table,
with flood protection and other things
which are major factors of the agri-
cultural economy of the country.

There was an interesting article in
the Times of India of last Sunday -
where under the heading of “Pollu-
tion”—I would not go into the de-
tails here—it has given quite an inte-
resting analysis by Mr. Charles Dar-
win regarding the proportion of dogs
with that of the production of honey,
I hope the Minister would take pains
to read it. I would not take the time
of the House because, there is only a
few minutes left,

Then there is another reason why
I say the Government is not serious
about preserving wild life. On the
one hand it wants to protect wild
life and on the other it gives crop
protection guns to farmers without
any agreed specification regarding the
size of the barrel. And it is also en-
couraging the National Rifle Associa-
tion of India to import L.Gs. SGs and
BBs and shots which are lethal en-
ough to ehdansger wild life but not
to kill it outright. This is most in-
human and this is where the Gov-
ernment can play, its part usefully
and effectivelyv.

Moreover, Sir, there is nothing in
this Bill to allay our fears about the
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[Shri K. P. Singh Deo]

implementation and enforcement of
wild life preservation, because we
have had statutes which have never
seen the light of the day. We
have had legislation in various States
which have yet to be implemented.
Therefore, this Act is going to be
another exercise in futility. The pas-
sage of this Bill is another pious
platitude which 1s not going to save
wild life in the country unless pro-
per steps are taken to enforce and
implement the Act.

There is one glaring fact which I
want to bring to the notice of the
Government. The zoo and museums
have been taken out of the purview
of the Act. As far back as 1969 here in
Delhi a tiger was killed becau.se it
happened to get out of its cage in the
Delhi Zoo. Supposing the tigers are
killed in this manner what steps is
the Government going to take to safe-
guard the tiger population and other
rare animals and birds inside the
zoos, if zoos are to be kept out of
the purview of the Act. I would
like the hon’ble Minister to say
what steps he is going to take in
this direction.

Lastly, Sir, I would like to bring to
your notice a small point how officials
try to hoodwink our politicians and
authorities that be at Delhi.

SHRI DAHYABHAI V. PATEL:
Now politicians hoodwink people.

SHRI K.P. SINGH DEO: As far back
as 1969 a particular official—I would
not like to name him because he is
not here to defend himself—promised
the Prime Minister a fawn for her
birthday, But on that particular day,
when the female doe was supposed
to give birth to the fawn, did not, a
caesarean operation was carried out
inside the Delhi Zoo in the night and
the fawn was presented to the Prime
Minister on her birthday. But the
fawn died, so also the doe. If this is
the way wild life is going to be
preserved by the Government, and if
this is the respect attached to our
legislation, I think wild life has a
very meagre chance of surviving in
this country. Sir, I do support this
Bill, but I do not think it is going to
serve the purpose. It is going to serve
Just the fringe of the matter. I hope
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the Government will come out with
the most stringent steps for the en-
forcement of the legislation.

SHRI DAHYABHAI V, PATEL:

Why don't you send it to a Select
Committee?

SHRI NABIN CHANDRA BURA-
GOHAIN (Assam): Mr. Vice-Chair-
man, Sir, I welcome this Bill and I
also thank the Government for being
conscious about the preservation of
wild life and birds in India. It is
really befitting the culture and phi-
losophy of past India and present
India. The idea of protecting animals
and birds comes from the Indian
philosophy. There is no other philo-
sophy in the whole world which
shows so much respect and honour
to the animals and birds. It is only
Indian culture and civilisation which
shows honour to animals and birds.
Now the whole humanity has begun
to think that it has no right to make
extinct a specie on earth, It is realised
that many of the very important spe-
cies of birds and animals have disap-
peared from the earth, and also that
there is no way of bringing them back.
So, the whole humanity is concerned,
about it. The intellectuals have also
begun to think about the preserva-
tion of animals and birds. Sir, if we
go to the statistics of the science of
birds, there are throughout the world
8,670 species of birds, of which in
India alone there are 2,060 species.
And out of these 2,060 species, some
of the very important species have
disappeared from India. So, Indian
intellectuals also have begun to think

of the preservation of these animals
and birds,

After independence, the Govern-
ment concentrated on giving land to
the landless and on development of
industries. As a result, many areas
have been de-forested. Many land-
hungry people have trespassed on
forests. As a result, many wild ani-
mals and birds have disappeared
frpm the forests. Many species of
wild animals and birds have become
victims to the invasion of the land-
hungry people. Alsp many tribal
people have eroded ints the forests.
Mos_t of the political partieg nowadays
advise the land-hungry peaple to go
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»
and take possession of forest lands.
So they invade the forest lands and
in this way, they bring destruction to
the animals and birds.
\

In Assam also there were many
birds and animals. Assam was the
place where many special species of
birds and animals were found. There
were even white elephants. Thig is a
very rare species. 'White elephants are
found in Burma only. But previously
they lived in Assam also. Assam is a
place of one-horned rhinos. It is also
well known for many other kinds of
wild animals. There is a sanctuary
there called the Kaziranga National
Park; the area will be about 120 to
150 sq. miles. There are about 300 one-
horned rhinos. This sanctuary is situa-
ted on the southern bank of the
Brahmaputra. Recently the whole
sanctuary was flooded and the rhinos
living there took shelter in the hills
nearby. So, the people took advantage
of this to kill a few of them. I may
also draw the attention of the Govern-
ment to the fact that a rhino horn, if
it weighs about one kilo, will bring
at least Rs. 30,000. So these rhinos
have become the victims of poachers.
1 may also draw the attention of the
House to the fact that these rhinos
have some peculiar habits. For exam-
ple, when they desire to ease them-
selves they go to a particular place
together. There is some sort of a
community feeling. They go together
at the same time and allow the dung
to fall.

So for a poacher it is very easy to
* catch them. Some ditches are dug and
they are covered with some leaves,
etc. and the rhinos fall into them.
Automatically they become prey to
these ditches. In this way the rhinos
are caught. Therefore, they need spe-
cial protection. I would like to dra'w
the attention of the Minister to this.
Now I would like to give some sug-
gestions on this Bill.

First of all I welcome the penal
provisions of this Bill. There should
be a condition of allowing people to
live in the sanctuary. If they do not
cooperate the employees of the Forest
Department cannot detect the offen-
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ces. Their co-operation is most needed.
Therefore, if the villagers on condi-
tion could live in the sanctuary, it
must be in the interests of preserva-
tion of wild life, For that there
should be some penal provision
compelling them to behave as expec-
ted. It is very essential that people
staying in the sanctuary should be
made responsible for the offences.

Then there should be more forest
personnel in the sanctuary. Now
there are hardly a dozen people in
Kaziranga sanctuary. They are not
enough. The forest personnel of the
sanctuary should be well armed and
equipped. All forest personnel of the
sanctuary irrespective of ranks should
be empowered to arrest people com-
mitling offences. Otherwise Rangers,
forest guards, foresters, who work in
a lonely place will be helpless.

The roads leading to sanctuaries
should be develeped and improved for
the Dbenefit of foreign tourists
Secondly railway traffic and air tra-
ffic should be very convenient to
therr. For example, air traffic to
Kaziranga is quite inconvenient.
There is an airport at Jorhat and the
distance between these places—Jor-
hat and Kaziranga, sanctuary—is only
60 miles. In the airport there is only
a dilapidated house which is being
used for the airport. This house can-
not meet the needs of an airport of
first class, These are all obstacles in
the way of tourist traffic. Kaziranga
is, therefore, not in a position to
attract good mumber of tourists
there. T would request the Minister
to see that tourist traffic and tourist
centres are improved, because these
are foreign exchange earners.

I appreciate the stand taken by Shri
Bhola Paswan Shastri. Really what is
our culture? Our culture is closely
connected with protection of wild ani-
mals and birds. Our original language,
namely, Sanskrit, is closely connec-
ted with birds and animals. There are
dramas and stories in Sanskrit which
are closely connected with animals and
birds. There is the beauty of Indian
literature and there lies the beauty of
Indian culture and civilisation. With
these words T support the Bill.
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SHRI SANAT KUMAR RAHA
(West Bengal): Mr. Vice-Chairman,
[ would support this Bill, but I would
also express my misgivings this way
that by bringing this Bill so late we
prove that our Government and we
are all wild enough even in this
twentieth century civilisation. Our
first, second and third national Plans
have been completed and the Fourth
Plan is going on without planning any-
thing for these vital species of ani-
mals and birds. Spontaneity leads our
government. So, this Bill has come so
belated. This Bill has come at such a
time when an ecological crisis is there
and when our natural resources have
been ruined. However, this is a good
piece of legislation for protection of
wild animals and birds, in relation to
our one-sided economic planning_ It is
true that without such a legislation
preservation of wild animals and birds
cannof be possible at all. Deforesta-
tion, urbanisation and compulsion of
population growth create such a disas-
ter in animal life and forest. In the
course of civilisation, man ruthlessly
exploited all kinds of natural resour-
ces, including valuable species of ani-
mals and birds. We have reached to-
day such a point where through this
ruthless exploitation of our natural
resources we have created an ecolo-
gical crisis. It is good that we are
today seriously thinking of wild life
m forests. In the absence of the Se-
lect Committee, I would request the
Government to come forward with a
comprehensive Bill in future because
there are several recommendations of
the Indian Board of Animal Life and
an expert committee which should be
studied and discussed. Had there been
a Select Committee this Bill would
have been more comprehensive.

In this connection I would like to
know whether the Government has
any scheme regarding Sundarbans in
order to develop the forest life and
preserve the wild animals there. In
West Bengal this is the homeland of
Royal Bengal Tiger. I would also re-
quest the Government to think of
the problerrs of people living in
forest after this Bill is passed. The
people who are living in forests are
mainly Adivasis. They are very back-
ward. They should be given all sorts
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of assistance and they should not be
victimised or harrassed or disturbed.
This Bill can be implemented cor-
rectly and effectively with their vo-
luntary co-operation. I might also
say that the penal clause may be mis-
used because it takes away the right
to go to court, This clause should also
be seriously considered. Government
should seriously see to it that nothing
wrongful is done to the people who
have to protect our animal life and
bird life. I request the Government
to look to the loopholes of the Bill
and plug them so that our animals and
birds are protected and preserved as
natural rescurces which are assets of
our country and add to our national
wealth.

SHRI N, G. GORAY (Maharashtra):
Sir, I am happy that this Bill is being
discussed here. And I feel that after
we pass thig Bill it will be possible
for us to preserve the wild life which
is threatened with extinction. We
know that already some of the species
have gone out and it will not be
possible for us to recreate them. Just
now my friend talked about the Royal
Bengal Tiger. I do not know how many
of them are gtill alive. And I am
afraid that they will soon go the way
the cheetah hag gone. So far as wild
life in India is concerned, our tradi-
tion is very ancient and very rich.
Even in the seals that we have dis-
covered in Mohanjodaro. We will find
animals like elephant, rheno, deer,
bull; all of them have been depicted.
Then, if you go to our classics, it is
hardly a classic which does not men-
tion the rich wild life in India. If
you go through the Raghuvamsha you
will find that the civil life and the
wild life are so dovetailed into one
another that the whole thing be-
comes a contiguous fabrie. I would
like here to mention the Pancha
Tantra which was specially told for
the children and there also these
monkeys, lions, serpents, jackals, have
been treated as if they were human
beings. The cunning of the one and
the bravery of the other, they are
all described and it was told to the
princes so that the princes would be
able to imbibe some of their virtues
and some of their guiles, But it seems
that the pastoral pattern that India
had till the 18th century was violently
disturbed with the advent of the
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British. It is the industrial civilisa-
tion which has come as a sort of a
death warrant to the wild life. It
will not be proper to blame the people
for having destroyed this wild hfe
simply because of their greed or
cruelty. As my friend here said the
shikaris are poachers. Every shikan
1s a poacher. But it is not the shikari
alone who has been instrumental in
destroying this wild life. It is the
menace and inexorable pressure of
civilisation, The population is grow-
ing. Roads are being built. People
want fucl. There is no other source
for fuel. They are destroying forests
and with the destruction of the forests
the wild life also gets destroyed. That
is the ecology. When the Minister is
asking uys to pass this Bill I would
like to point out to him that unless
he takes very energetic steps to pre-
serve the forests, whatever BRills we
pass it will not be possible to pre-
serve the wild life. The forest and
the wild life go togcther. Therefore,
I would like to point out here that
unless you preserve certain areas—
just now Dr. Alva pointed out to you
that even in a highly industrialised
country like Germany they have
forest reserves; every village must
have a square mile or two square
miles of forest; unless you do that—
the miserly numbers of our sanctua-
ries and the forests we will not be
able to cope with this problem at all.

1 would say, Sir, that we must
have hundreds of such sanctuaries,
because the country is very large and,
if you are going to legislate for the
States also, why don't you lay down
that every State will have to have at
least ten sanctuaries? If that is the
way you go about it, then there is
some possibility of preserving the
wild life.

Another thing also I would like to
point out, Sir, which was mentioned
so well by my friend, Shri Bhola
Paswan Shastri, that in certain areas
the wild life in the forest and the
people who are staying there are in
a sort of eternal conflict with each
other. The Adivasis are there. I would
alsc add to it that the maldaris of
the Gir forest, who rear cattle, buffa-
loes, etc. and the lions for whom we
have vreserved that particular forest,
are feeding upon the buffaloes. Now,
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the maldaris and the rabaaris and
the lions come into conflict with each
other and their interests always are
in conflict. Therefore, unless you see
to 1t that their cattle is protected . . .

SHR1 SYED AHMAD: Sir, is it not
a fact that these buffaloes are allowed
to be killed by the Government be-
i:_ause‘:) their meat can be given to the
ions?

SHRI N. G. GORAY: Is it so? Then,
you are only reinforcing my argu-
ment. Whether it is the lion which
kills on its own or whether they are
given the bufialo meat, it is the same
thing to me. The interests of the two
groups clash. Therefore, I say that
unless you find out a way by which
you can remove thig conflict they
will have to suffer, If you do that,
you can solve the problem. Then, the
lions can also remain there and the
cattle can also grow in number. So,
Sir, these are the things which we
shall have to sort out.

Then, Sir, while we are talking
about wild animals, I would like to
point out that there are wild cattle
in U.P, for instance. The wild cattle
there are destroying the crops. Now,
what will you do? Unless you confine
them to certain areas, unlesg you see
to it that they don’'t destroy the
crops, what will happen to your
“sreen revolution” and what will
happen to your ideas of growing more
crops? Therefore, it would have been
very proper, Sir, if thig Bill had been
referred to a Select Committee where
all these questions could have been
discussed in detail and where all the
effects of preseryation of wild life
on our civilization, on our plans, etc.
could have been thoroughly gone into.

Sir, I support this Bill, because I
am a lover of the wild life. T admire
the tiger; I admire the lion: and,
when I was a child, I used to admire
the elephant and still I admire it. T
saw it when I was staying in Poona.
Now, Sir, I find that the whole wild
life round about Poona has become
extinct today. Sir, Shr1 J. S. Tilak
is not here now. You ask him. Just
within ten miles of Poona he used to
shoot leopards. Now, there are no
more leopards within fifteen miles of
Poona. Previously we could see deer
there. There is no deer at all there
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now. They have all vanished. There-
fore, I would say, Sir, that though
we want to live, we want to prosper,
we want to have cities and roads,
we want to have the “green revolu-
tion”, at the same time, we want our
wild hife to be preserved also.

" 1 hope, Sir, that the introduction
of this Bill and the passing of this
Bill will be only the first step 1n this
direction and I also hope something
more will follow. Thank you, Sir.
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PROF., SHER SINGH: Sir, I am
extremely grateful to the hon. Mem-
bers who took part in this debate
and have welcomred this legislation,
As Dr. Alva said, this 1s a gitt of the
jubilee year to wild amimals. This
Bill, since 1t has been brought in
1972, can be called as a gift of jubilee
year to wild animals,

1 will touch on some points which
have been 1aised by the hon. mem-
bers very briefly.

One question was raised by Dr.
Alva that our national animal Lion
and our national bird Peacock should
be protected They are mecluded 1n
Schedule No. 1, No hunting 1s allowed
of amimals included 1n Schedule No. 1.

Shr1 Syed Ahmad raised some ob-
jection to the definition of the word
“habitat”. If he reads carefully into
the definition, “habitat” mecludes land,
water and vegetation, the whole of
the environment 1s included in that
word. So the definition is quite cor-
tect, there 1s mo mastake 1n that.

Now, another point raised was that
the sanctuary should not be just like
the sanctuary of the zoo 1 agree
with him. We have laid down many
restrictiong on the movement of
people, movement of animals, grazing
and so on. That has been regulated.

Shr1 Bhola Paswanji made one
very significant remark that camera
shooting should be allowed 1nstead
of gun shootmg Gun shooting 1s re-
gulated under thig Bill It is not
allowed for all purposes, It is very
rarely allowed But camera shooting
1s allowed

We cannot refer this Bill to the
Seleet Committee because it will take
more time As was just now said by
an hon Member from Assam, rhi-
nos and cther animals are now being
killed and we have received reports
that during these three or four days—
in the other House an hon. Member
made this remark—seven rhinos have
been killed So, if this Bill 15 not
passed, 1f 1t does not become an Act,
there may be other violations of the
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clauses which have been provided in
this Bill. Therefore, it is very neces-
sary for ys to pass it just now; no
time should be lost. If it is necessary
to make any amendments after we
have some experience of its working,
then certainly we can bring an
amending Bill.

Now, he also touched on the prob-
lem of tribals. In this Bill, Sir, we
have provided for those tribals who
have traditional hunting rights; these
have been protected. Now, there are
traditional hunting rights in Anda-
man and Nicobar Islands. We cireu-
lated thig Bill to all the States. We
also sent this Bill to Andaman and
Nicobar where there are some hunt-
ing rights for tribal population in
their area.

We received information only from
the Andaman and Nicobar Islands
and we have made a provision in sec-
tion 65 of this Bill where we have
respected the hunting rights which
are traditionally there in the Anda-
man and Nicobar Islands.

Shri K. P. Singh Deo made certain
points. One thing he said was that
there was some contradiction in the
reply that I gave to a question in the
House and the statement made by the
1.G. of Forests. I may submit that
there is nothing wrong in the reply
to the question because we did not
ask for anv financial ot direct help
from the FAO for any of our pro-
grammes. When our 1. G. of Forests
went to the FAO meeting in Rome,
some questions regarding wild life
were discussed there. It was pointed
out by ocur LG. that an item to find
out better methods of wild life cen-
sug should also be included in their
vrogramme. That was the only thing
he said. And. in this connection, it
was mentioned that in India we were
collecting tiger census and this data
and research will be useful to us. So.
that thing was mentioned there in
that context—not- that we asked for
anvy financial heip. Therefore. there
ic no contradiction in the reply to
the question that I gave on the floor
of the House and the statement made
by the 1.G. of Forests.

One thing more he said was that
it had become a fashion to talk of
ecolngy and environment. It is not

[26 AUG. 1972]

(Protection) Bill, 1972 42

only a fashion with us. We have only
recently appointed a National Com-
mittee on Environmental Planning
and Co-ordination under the leader-
ship of Shri Pitamber Pant of the
Planning Commission. So, we are
serious about it. Not only are we talk-
ing about this ecology and environ-
ment as fashion but also we are se-
rious about it and, as I said, we ap-
rointed a Committee,

SHRI K P. SINGH DEO: It is open
to question whether you are serious,
Your performance belies your words.

PROF. SHER SINGH: Mention was
made about development of the Sun-
derbans as a sanctuary. We have a
centrally sponsored scheme. As Shri
N. G. Goray also has said, we should
not allow cuttineg off of forests, We
should save the forests as also have
mrore and more sanctuaries—hundreds
of them—in the various parts of the
country. We have a centrally spon-
sored scheme for assistance to select-
ed sanctuaries and parks. Ce

SHRI N. G. GORAY: How many
sanctuaries we have and how many
shall we have at the end of the next
Plan?

PROF. SHER SINGH: I will not be
able to say off-hand. We have a cen-
trallv sponsored scheme and we want
the State Governments to come up
with their schemes and we will cer-
tainly help them to put ub more
sanctuaries and national parks.

SHRI SYED AHMAD: Have you
any national parks?

PROF. SHER SINGH: I do not think
there are anv other important points
made. Now 1 have got the number
of sanctuaries and national parks.
There are 130 sanctuaries and five
national parks in India, and we are
thinking of having more. We have
advised the State Governments to
have more sanctuaries and more na-
tional parks.

YHRI NABIN CHANDRA BURA-
GOHAIN: Is Kaziranga déclared a
national park?

PROF. SHER SINGH: 1 do not
have that information but five na-
tional parks are there. But we cap
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certainly consider it if the State Gov-
ernment says that it wants to con-
vert it into a national park. We will
certainly welcome it. As I said, we
have a centrally sponsored scheme,

A mention has been made about
the relationship between wild life
and culture. All that has been there.
We have a rich cultural heritage and
our culture has been very kind to
all types of animals. In fact we be-
lieve in all sorts of comfort and sukh
and all that to all animals to all
life.

Our object has been:

“HTAE @ T ST AT
gavaRg  gfear #9 Aawg fAawar |
ud watfor quy W #feaq g wwr-
waq 1’

In our culture we look to the com-
fort of every animal, we want to
save every animal from all sorts of
exploitation. With these words I
again thank all the hon. Members
who have participated in this de-
bate and have given general support
to this legislation,

THE VICE-CRAIRMAN
V. B. RAJU): The question is:

“That the Bill to provide for the
protection of wild animals and
birds and for matters connected
therewith or ancillary or incidental
thereto, as passed by the Lok Sabha,
be taken into consideration”.

The motion was adopted.

THE VICE-CHATRMAN
V. B. RAJU): We shall now take up
clause-by-clause consideration of the
Bill.

Clauses 2 to 30 were added to the
Bill.

Crause 31—Prohibition of entry into
sanctuary with weapon

SHRI SYED AHMAD: Sir, I move:
3. “That at page 12, line 43, after
the word ‘sanctuary’ the words ‘or

(SHRI

any area or ©place within there
kilometres of its boundary’ be in-
serted”.

The question was proposed.
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SHRI SYED AHMED: This is a
very simple amendment. Now, no-
body shall enter the sanctuary with
a firearm. But it is possible that the
animals might stray outside; you
cannot prevent the animals from
straying outside and that is why I
have suggested in this amendment
that nobody should be allowed to
carry a firearm within three kilo-
metres of the boundary of the sanc-
tuary. This is my simple amendment
and I do not think there can be any
objection to it.

PROF. SHER SINGH: There will
be difficulties in practice. It is not
practicable. We have our employees
inside the sanctuary who can take
care of this but outside the sanctuary
who will control this? It will be diffi-
cult to enforce in a three kilometre

area outside the boundary of the
sancturary.

The amendment was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI

V. B. RAJU): The question is:

“That Clause 31 stand part of the
Bill”,
The motion was adopted.
Clause 31 was added to the Bill.

B_ﬁlauses 32 to 66 were added to the
ill,

+

Schedule 1
SHRI SYED AHMAD: Sir, I move:

7. “That at page 28, Part I, after
entry 41, the following new entry
be inserted, namely:—

‘42, Biso;l or Gaur (Bos

gaurus)’.”
The question was proposed.

SHRI SYED AHMAD: I think the
wild buffalo and the bison are on the
same footing so far as this question
of protection of wild animals is con-
cerned, and there is no reason why
one should figure in Schedule I and
the other in Schedule II. T want that
the bison <hould be transferred from
Schedule IT to Schedule 1. That is my
suggestion. '
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PROF. SHER SINGH: The only op-
jection to this is that bison is not in a
bad state in all parts of the country. In
fact in your own State of Andhra Pra-
desh, Sir, there are a number pf such
animals and they do not want it fo ‘pe
included in Schedule L Un.less. it is
agreed to by all the States, it will be
difficult. I may say here that there is a
provision and we can always move an
animal from one Schedule to another
Schedule if it is found necessary to do
so in future. If we find it necessary
to protect it we can do it.

1 pM.
This is provided for in the Bill it-
self.

SHRI SYED AHMAD: Yes, it is in
the Bill. All the same I would request
him to give an assurance that, in
future, if it is found necessary he
would come forward with amend-
ments for transfer of entries from one
Schedule to another.

PROF. SHER SINGH: Certainly

whenever the hecessity arises.

SHRI SYED AHMAD: Sir, in the
light of the assurance given by jche
hon. Minister I would like to with-

draw my amendment,

The amendment No. 7 was, by leave,
withdrawn.

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): The qguestion is—

“That Schedule 1 stand part of

the Bill".

The motion was adopted.

Schedule I was added to the Bill.

SHRI SYED AHMAD : I am not
moving my amendments to Schedule
II and Schedule 111,

Schedules II and III were added
to the Bill.

THE VICE-CHAIRMAN (SHRI V.
B. RAJU): There are no amendments
to Schedule IV.

Schedule IV was added to the Bill.
Schedule V

Vermin
The VICE-CHAIRMAN (SHRI V.
B. RAJU): There is an amendment
by Mr. Syed Ahmad,
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SHRI SYED AHMAD: Sir, I move:

16. ‘That at page 33, after entry 7,
the tollowing new entries be added,
namely : —

‘8 Wild Dog or Dhole
alpinus)

9 Hyaena (Hyaena hyaena)
10. Wild pig (Sus scrofa).’ ”
The question wag proposed.

SHEI SYED AHMAD: The reason
for my moving this amendment is
absolutely logical and scientific. Pro-
bably my friend, the Minister, or
somebody who has framed this Sche-
dule V did not know what vermin is
m the parlance of the hunters, and
people who are acquainted with wild
life know that Wild Dog, Hyaena and
Wild pig are vermins. They are not
the kind of animals that are protec-
ted in any civilised society, and they
are allowed to be hunted freely, I
want to say that Wild Dog particular-
ly is a menace to preservation of wild
life. In order to preserve wild life
these three should be included in ‘Ver-
min’ and not in the protected category.

PROF. SHER SINGH: As the
amendments to Schedules II and III
were not moved and as we have adop-
ted Schedules 1T and III as they are,
without any amendments, we cannot
now accept this amendment. If we
accept this amendment, it would
mean that the animals included in
Schedule 11 and Schedule 1T would
also find a place in Schedule V. To in-
clude them again in Schedule V
would present an awkward picture.
These amendments were only conse-
cuential.

SHRI SYED AHMAD: It is techni-
cally correct, not logically correct.

PROF. SHER SINGH: It is only con-
sequential.

SHRI SYED AHMAD: Sir, I with-
draw my amendment.

The amendment No. 10 was, By
leave, withdrawn,

THE VICE-CHAIRMAN (SHRI V.B.
RAJU): The question is:

“That Schedule V stand part of
the Bill”. ,

{Cuon
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The motion was adopted.

Schedule V was added to the Bill.
Clause 1, the Enacting Formula and
i the Title were added to the Bill.

PROF. SHER SINGH; Sir, I move:
“That the Bill be passed”.

The question was proposed.

SHRI K. P. SINGH DEO: During
the First Reading of the Bill 1 had
asked certain questions regarding
animals which have been left out of
the purview of the Bill because they
happen to be in the zoo. I pointed out
the case of the tigers which had been
there in 1969. I would like to know
about the white tiger population and
all animals which are bred in captivity
and which are kept in captivity. I
would like an answer to that. Second-
ly, in this Bill there is not much light
thrown on the environment. I have ng
objection to technology and indus-
trialisation coming to our country, but
it should not affect the critical balance
of nature and endanger the basic
things of life, Wherever there has
been exploitation of natural resources
without understanding the balance of
nature, it has always led to the
damage of environment. In this con-
nection, I would like to give a few
examples, quoting from the Times of
India:—

“Some parallel cases of nature’s
balance being inadvertently tilted
have been observed recently in
Indian conditions. India earned
Rs. 33 crores during 1969-70 as
foreign exchange by the export of
some non-vegetarian food. Frozen
frog legs alone earned Rs. 140
crores. Frogs are voracious caters.
Laboratory experiments show that
one frog would consume 20,000 in-
sects in four months. If there are
100 frogs in a locality they would
consume 2,000,000 insects and a host
of other pests, including mice and
crabs that damage crops. The
damage done by these animals to
paddy alone would run to hundreds
of rupees while 100 pair of legs
would not fetch more than Rs. 50.
Thousands of these frog legs are ex-
vorted each year, resulting in a
huge increase in the number of
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pests and subsequent untold damage
to crops. Besides, each biology de-
partment in a college in India needs
about 1,000 frogs per year for teach-
ing. The cost of a frog 20 years ago
was 25 paise. Now it is Re. 1 and
they are not available at many
colleges, jeopardising teaching and
research.

~

Another example is that of snake
skins which earned a foreign ex-
change of Rs. 3 crores for India
in 1967. Lizard skins earned another
of Rs. 75,00,000. Newspapers advo-
cate that the government should
encourage the export of these skins,
forgetting the good these reptiles
do to agriculture.

Snakes are used in central Europe
on an experimental basis to control
rats. Snakes (non-poisonous) have
been released in a marked area in
fields and it has been statistically
shown to reduce the rat population.
The entomoclogy department of the
Indian Agriculture Research Insti-
tute, New Delhi, has an ambitious
scheme to acquire a large number
of lizards and snakes to eat away
the locust hordes that invade
Rajasthan”.

Regarding the declaration of sanc-
tuaries and national parks, there has
been no norms suggested. In this re-
gard I would like to point that in
countries abroad, for example, in
Europe national parks are those
which are preservers of wild life.
In Ameriea they are mainly areas of
outstanding scenic beauty and re-
markable natural phenomena. In
Africa they are mostly faunal in
character., We have the definition
given bv the Indian Board of Wild
Life, but in that there is nothing men-
tioned regarding the minimum of dis-
turbance of wild life and there should
be no encroachment into their habi-
tats or disturbance of their ecological
balance of nature. I give the example
of Bandipur. A couple of years ago a
whole bison herd was destroyed by
rinderprest. There is no sanctum
sanctorum in any of these things and
it does not form part of the Bill. T
would like the Minister to reply to
these points.



Indian Iron and
Steel Company

PROF. SHER SINGH: I have already
submitted that we have appointed a
National Committee on Environmen-
tal Planning and Co-ordination. All
the problems mentioned in his speech
and the quotation from the newspaper
giving some information about certain
animals which consume certain pests
or are injurious to agriculture and
also to other animals will be consider-
ed. All these things will be
considered by the National Com-
mittee on Environmental Plan-
ning and Co-ordination and
also by the agricultural department
and other concerned departments. 1
think for the future when some
foreign trade is done, all these things
will be considered at the level of the
National Committee. The planning and
co-ordination of these environmental
things is their charge and only with
their permission all these things will
be done in future.
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SHRI K.P. SINGH DEO: Dual con-
trol will be there. Environment is a
part of this and there is no control of
environment in the Bill. The National
Committee has to give certain guide-
lines. What is the purpose of this Bill
if it cannot control the environment?

PROF. SHER SINGH: The second
thing he said is about the sanctuaries
and National Parks. I may inform him
that if he goes through the Bill, he
will find that grazing is prohibited in
the National Parks. Grazing is not al-
lowed in the National Parks. In the
sanctuaries also it will be regulated.
It is not that free grazing will be
allowed. We are taking all care to see
that wild life is protected and the
rarest animals in our country may not
become extinet. As I have already
said, all care will be taken and more
sanctuaries and National Parks will
be brought under the Central scheme,
with the help of the State Govern-
ments,

SHRI K.P. SINGH DEO: I had asked
about animals in captivity in the zoos.
They have been kept out of the pur-
view of the Act. In 1969 a tiger was
shot dead inside the Delhi zoo be-
cause it escaped. The white tiger
population is a rare species . . ,

1
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THE VICE-CHAIRMAN (SHRI V.B,
RAJU): Your point is regarding ani-
mals in captivity.

SHRI K. P. SINGH DEO: Specially
1 zoos. Zoos and museums have been
kept out of the purview of the Act.

PROF. SHER SINGH: We take
extreme care to protect these animals.
There is every scheme for their feed,
for their health, etc. Everything is
done for them. It is only when they
become out of control, when they be-
come a danger to human life it is only
then that some such action is taken.
Otherwise we protect wild life.

THE VICE-CHAIRMAN
V. B. RAJU): The question is:

“That the Bill be passed”.

(SHRI

The motion was adopted.

THE VICE-CHAIRMAN (SHRI
V B. RAJU): The House stands ad-
journed till 2 pm,

The House adjourned for
lunch at twelve minutes past
one of the clock.
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The House reassembled after Lunch
at half past two of the clock. The
VICE-CHAIRMAN (SHRI V. B.
RAJU) in the Chair.

THE VICE-CHAIRMAN (SHRI
V. B. RAJU): Both hon’ble Members,
Mr. Shejwalkar and Mr. Prem Mano-
har, are not here. The Minister will,
therefore, move his Bill.

THE INDIAN TRON AND STEEL
COMPANY (TAKING OVER OF
MANAGEMENT) BILL, 1972

THE MINISTER OF STEEL AND
MINES (SHRI S. MOHAN
KUMARAMANGALAM): Mr. Vice-
Chairman, Sir, T mave:

“That the Bill to provide for the
taking over of the management of
the undertaking of the Indian
Iron and Steel Company Limited
for a limited period in the public
interest and in order to secure the



